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^'Public order’* which is a State sub
ject. according to Schedule VII o f the 
Constitution o f  India. Substantive a c
tion under the law  in such cases has 
to be taken by the S tate/U T  'Govern
ments concerned. However, the Cen
tre keeps in close touch with the Stsite 
Governments and offers suggestions to 
them  from  tim e to time to expedite 
measures aimed at rem oving the basic 
factors responsible for such incidents 
and for  strengthening the administra
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tive machinery to ensure prompt and 
effective action in such cases and to  
provide protection to and instil a 
sense o f security am ong the w eaker 
sections.

A ccording to the information furni
shed by the State Governments till 
dated, the follow ing ere  number o f 
cases o f crimes against members o f 
Scheduled Castes reported in the 
States o f  Bihar, Maharashtra and 
Andhra Pradesh during 1976 and 1977;

*976 '977

Bihar

M aharashtra

A ndhra Pradesh 
I

621 421 (U pto October)

211 367 (U pto September)

34 70 (U pto September)
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